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54 Questions: Memberscannotquestiontherightofthe
Chaimman to alow or to disdlow  a question

On19 Fehuay 1964, te Misr o Pamingg Shi B. R Bha,
wesreadhgy ou hs wien rmpy © sared qesion oo 153 about te
amout coeced by e Pungb Chief Minsr  for eledion  pumposss.
Shi Anaedheswer Prasad Snha ieng onapont o oder, sad tha
many peope  and pates ooleded  money for elecion puposes  but
such quesions never camebefore the Coundl. Heasked the Deputy

The Deputy Chaiman  said:
Thequestionhasbeenallowed.ldonotthinkanymemberin
ts Houwe ean qedon  te adisshly o nedmisshlly. Tret
sH bte Ou

(RS debh o 192194 Cos 113339)

56 Quesions  Whenaquesion s addessed to awong Minsty,
theMinistrytowhichthequestionhasbeenaddressed,is
responsbe . for  tansiening t ©the cored Mnsty. n case
aquestionconcemsmorethanoneMinistry,theMinister
asweling the quesion must take  responshity on behaf of
thewholeGovemment,orboththeMinistersconcemedmay
be present O answer it

Onl6 Febray 1968 whie ansneiing  suppementaies o saned
gesin m 7 onte qesin o miew o te fisr py o te
Govemment of Inda, the Minster of Food, Agicutre, Community
on e manuadue o fetisars and te pocy tereon shoud hae
beenaddressedtotheMinisterin-chargeofthemanufactureof
oS w , te Meer fr Padam adCenice A ts te
pat wesrased as D whyten tat quesion wesadmied agast te
Mnser of Food and Agiculue insead of aganst the Minser o
Petoeum and Chemicals. The Chaimman said that the Raya Sabha
Seoeait  ood not behed epode o & adta & weste diy

466



Questions 467

o te Mnsty of Food and Agicuire ol te agher Mty ©
asner &t Shi Jagven  Ramsbmited tat he coud nat acogt thet
posion and that the Raya Sabha Secetariat wes supposed 0 look
no the maier as b wheher te quesion had been st © the poper
Minsty or not The Chaiman, whie dsating tat tis wesnat te
esbided pade aged D oo te qeson  fute

On19 Febray 1968, te Chamman gave the folonng uing:

Duing te quesion hour on Fiday lbst, aquesion wes rased

n te HHewysared qesn o 7 onte mew o s

poicy wes admited against the Minser of Food, Agicuiure,

CommunityDevelopmentandCo-operationwhenthemembers

whotabled the question hed asked for information regarding

te podudon  poy o fetses whth abped weswihn - te

secd  cogizance  of the Minser  of Petoeum and Chemicak.

As pomsed by men te House, | hae shce looked b the

mater. Twonotices of quesions onthe subed were received

andbothwereaddressedbythemembersconcermnedtothe

MinisterofFood,Agriculture, Community Developmentand

Co-operation. The quesions were examined in te Raya Sabha

Secelait  wih aview D deadng  ther  admisshily and were

admited for answer as one queston (Stamred  quesion  no. 97)

foranswerbytheMinisterofFood,Agriculture, Community

Developmentand Co-operation, towhomtheywereboth

addressed.Afterthelistwasprintedacommunicationwas

received from the Ministy  of Food, Agriculture, Community

Development and Cooperaion  pontng  out thet pat (© of the

quesion pefained B te Mnsty of Petdeum and Chemicak,

ey dd not djed © pats (@ ad () beng put doanfor answer

by ter Mg  The Mgty o Food, Agiolre, Communiy

Development  and Co-operation, t appears, dd not request te

Ministy of Petdeum and Chemicas 0 accept the tansfer  of

the quesion. At any raie, the Ralya Sabha Secetariat dd not

receve any communicaion fom the Minsty  of Petoeum and

Chemcas tat tey wee acoping  te tander of the quesion

In these droumsiances, the quesion cameup for answer in te

Housebythe Minister of Food, Agriculture, Community

DevelopmentandCo-operation,towhomthequestionswere

addressedbythemembers.Somehonblemembersseemedto

suggest thet  my Sece@iat ocoud have tansiered the quesion

totheMinisterofPetroleumandChemicals,whowasthe
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gpopise . Mnser D amswer e quesion | donat trk thet
te Seoe@it ooud hae dore so onther  onn iniiative. k&
nat for te Car o te Secelaet D Ee responsblly n te
mater of tanser of quesions.  Under or Rues, aquesion  hes
tobeaddressed bythe membertothe Minister, whois
responsble  for the subjectmatter of the queston.  Honble
members are aware that the various subeds are alocated o
te diferent Minsties ad ta apied pamphet popuarly
cded the subed penphet s aousied o te members by te
RajyaSabhaSecretariattoinformthemaboutthevarious
subeds  for which each Minsty s responsble. By and large,
the members addess te quesion ocoredy 0 the Minser, who
5 reposbe  for a patoder sbed,  but sometimes  questions
ae addessed t awong Minster. In such cases, te Char o
te Raya Sabha Seceiarit does nat ke the responsbity o
farskning te qesin D ache Mser  Thepadee n ts
behef n boh te Houses of Padament & tat f aquesion
wongy addessed 0 aMise,  the Pafament  Seoetiat [
romed by te Mser tat the quesimn 5 bag tansered D
avher M whn whose pnvew t Bk h suh cases, the
tanser o te quesion n te named te gopopise  Minser
5 efeced by the Pafament Seceiat oy onrecept o an
intimation of accepiance fom te Minser o whomthe quesion
hes been 0 transfkerred | maypahaps add that somelimes it 0
happensthattheMinistertowhomaquestionisaddressed
was o tansier it o anoher Minser whorefuses to accept
such transfer. In such acase, the Pafament  Secetrniat does
not tanser te quesion andit s put downfor answer by te
Ministertowhomthequestionisaddressedbythemember.
ThepracticeintheHouseofCommonsintheUKisalsothe
same. | quote from “Questons in Pafdiament” by Chester and
Boming a p. 234 in whch te auhos say as folows:
Fom tme t tme questons are addessed to the wong
M, e , te sl 5 te egodly d sme
other  Minister. The Department to whose Minister  the
qesin b addesed 5 regosde for taseng t D
te coret Minse, haviig it obaned the ageement
o tat Depatmet Thetasker 5 ten madeby te Tabe
Ofice a te request o the Depatment

IntheHouseof Commons, membershavefromtimetotime

companed  © te Specker cbout the tader  of ther  quesions
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fom one Minster to another.  Onevery occason, the Speaker
hes hed tet te quesion o taser o aquesin fom Minser
o MBE b ander or Mses admdt o te Seder h te
case of such tansfer, the Speaker has refused to accept any
responshilty. The Speaker of the House of Commonsonce sad
tet te pige  udkhig te pade nts b B et te
Minsers  are jointy responsbe o the House and as regards
determining whoshoud answer any particular Quesion, it B a
matier of inemal  amangement between Ministers. The Chair
cannat,  therefore, take any responsbiiy in the mater. The
SpeakersoftheHouseof Commonshavealsodiscouraged

any dsousson i the House about the tanser of an indvidual
Quesion fom ore Minser 1 adher astey hae &t ta the
House, hadpessed asit s for me dung qesion hou, shold
nat et t becosumed by dsousson . onpuey  pocedud pons
ke te taser o an indvdual quesion fom oe Minser D
aoter.

| hae den te gpony o saihg by  te padee o te
Indan Pafament and te Biish  House of Commonseting B
te tasker o qesios fom oe Mg © avher ot te
members may not have any misgvngs  on this  point

Tosumup, (1)amembershouldtakecaretoseethathe
addresseshisquestioninvariablytothe Ministerwhois

eose for te SgectmeEr teed, ad(@ te taser d
aguestionfromtheMinistertowhomitisaddressedbythe

memberto anoher Minser Wl not nomaly be efeded by the
Raya Sabha Secretariat uness witen  intimation 5 received
fon te Mnser aoceping  te tanser

Shi Hash Chada Maho sbmiied  ta the implcaion o te
nng fom te Car westae whenaqeson wesadmied te Miser
concemed must comefuly prepared to answer the queston.  There
might be cetain quesions  which concemed more than one Ministy
and ey coud not be addessed sepaaiely  © wo Minsers.

The quesion might be addressed to one of the Ministers who
was more concemed wih the quesion than the other, in which case
te Raya Sabha Secetiat shoud imfom boh te Mnses o that
boh of them coud be peset o answer et In this comnedion  he
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eered  © agqesn mdy D uerpoed egess whch conoemed
gened  adminstration, whch he hed addessed 0 the Pime Minser
butwhichwastransferredtotheMinisterof Educationwhowas
ooncemed oy wih te educaion pat o te quesion Heako asked
whet wad bete posion f tee wesaooit  ad oe Mser tied
D pass onte quesion 0 someoher MinsEr.

The Chaiman observed:

The person b whomthe queston s put must take the fullest
responshily onbeef o te whoe Goemment kB aquesion
o prt  regoosblly. Tet 5 the whoe posion. t 5 jort
responsioiity of te whoe Govemment They have o ke the
responsbity D asner t o boh the Minges maybe present
o amwer the queston

Regardingthepointaboutwhattypequestionsshouldbe
adesed D te Pime M, Shi MN Kal eered  © te pade
in the House of Commonsunder which the Prime Minister  remained
pesert n te House duing aspedied tme so that he coud answer
quesions  Spedicaly addessed © him and which ebaied 1 a number
of depatments in regard o which te House woud ke to know the
seied and deine  poy o te Gowerment  Regadng te tpe of
questionswhichshouldbeaddressedtothe PrimeMinister,he
suggested  consuitations wih the Leader of the House and importart
partyleaderssothataclearpicturewouldemergefromthose
deoussrs

The Chaimman futher  obsenved:

Oetig 5 ceen whh I dod ke Dmein  t B te pt
responshlly o the Goemment © beready © amsner aquesion
tet 5 bebe te Hoe &t 5 Ir tembD cosdr &t | &d t&

boh te Mnsers ivoved n ta quesion maybe peset and
gve answers, ff necessay, or the queston that s put b a
oz (el Mee, ta Mieer dod beh apsin D aswe
it onbehaf of the whoe Govemment so far as that matter is
concemed. f et 5 udesibod, | donat mind dsaussing the
oher matters as suggested  here.

RS deb. ot 1621968 Cos 68791, 1921968, Cos. 97082
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56 Questons. f amemberdoes not put aqueston listed in his
name,itistreatedaswithdrawnbuttheChairman,atthe
request of any oher member, maydiedt tat the answer o it
begiven

On28 August 1968, the Chairman obsenved:

Sared quesion o 671 tbed by Shi M. P. Bhagava sood n
te B o qesos for od asnes yesedly As 27, 1968)
Whenl caled the questoner, Shi Bhagava dated that he dd
not want to put the queston. At that stage, Shri Rajnarain
submited tat f amemberwes presert in te House and dd nat
puthisquestion, thenothermemberswhodesiredtoput
supplementariesthereonwould be deprived oftheir

appartLniies adhereqesed meb ge aming h te nater
| pomsed o consder & and gve Myniing.

Ihave since gonethrough our Rulesand precedents.

Stbie (@ o e 540 or Rues makesit dear tet amember
5 efled © sae wenhs qeson 5 cded tet &t 5 nt hs
nenion  © ak te quesion ad i hedoes s, accodng © our
pacice, te quesion & tesled aswihdawn adis nat pied
n te dd deeies

| woud, honever, a0 reer D sbrie @ o e S whch
Shi Raparan  drew nyatenion  afer e quesion  howr
abue poies ta F onaqesn bag cded t B Mt
the Chamman, a te request of any member, maydredt that
asner bt begen Thus n appopise  cases, te Chaimen
may,onarequestbyanothermember, directthatanswerbe

gen b aquesion een f amembe;, whohes tBbed  te quesion
sates in the House that he does not want to put the question.
| me, honever, maket dear tat tis dedon  fom te Car
wl begwven in excepiond cases oy and not as a mater of
ooue.

Ths
o,
the

RS deb. o 2781968 Cos 463333 2881963, Cos. 496560

587. Quesions. Memberwho puts the questons has the fist  right
D rase  obedion
On23 November 1970, the Deputy Minster in the Minsty  of
Industrial Developmentand Internal Tradewasanswering
appemetaies © te qesion onte lbesed  poddon capedy N
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the tye and tube industy. Somemembers et that te repy  of te
Deputy Minister did notcoverthe particular question.

Shi N. K Shewakar desied to know whether or not any member of
te Husehad anigt © djed © arpy gwen byaMse, | te
repy  weswong o ireevant Hs oconenion westhat evary member
hedte gt © @2 andipdn

The Chamman rued:

Whereanyobjectionistobemadetoananswergivenbya
M, te ig  memberwhohes gt agt  © makean dgedon
is the memberwho had put the queston.

RS ceb & 23111970, Cos 1319

Quesions:  Paty manfesto  as such not to fom pat of answer
o queston
On2 Mach 1972, whe ©Eg mapat o adr egadg saed

quesion o 185 Shi Lld K Adven odgeded tat n te ey B the
quesion by e Goermment, the mning  patys eedon  menkeso  hed
been menionred and opned et such ardeence © te g paty n
any fom or manner shoud not have been made. Hesought a ruling
fom te Char

Onts, the Chaimen et
Ithinkthesubstancemighthavebeengivenbythehon'ble

Minser. The menfesioes  ae not genedy  meniored N amsner
D quesiors. Thepocy hes © begen  The sbsance o te
manfeso  might fom pat of te poicy which maybe mentioned
by te Mnsr adi reence hes 0 be madeo the manieso,
t woud not beimpoper. But e manieso  isef  hes nat D be
[t

RS db & 231972 Cos 1619

Questions: Whena question is put in English, the repy can
be gven in Hindi

Duing oa amswers o quesions, the Deputy Minster in the

Mty o Sed ad Mrnes St Sudoey Pesad, reped n HA D a
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quesion put by D K Mahew Kiien n Bngsh. Shi G Lakshmanan,
iy onapot o ode, sad whente quesion wesput h BEngeh
the repy must necessaly  be n Bngeh
The Chaiman said:
Nom |dntage |oetke t
RS deb o 2641974 Cos 1213

50 Questions:QuestionsshouldbeansweredeitherinEnglish
o Hindi
On3 Agst 1977, wenShi Rgaan repded n Taml © sared
gqesion no. 363 Shi Bhupesh Gupla ralsed andbedion Ot saying
tet the Mrser shodd gve anaswer neElgbe b te pesn who
hedput te qesin adtet t mgt bedher h Bggh o n HA
Then, the Chaiman obsened as folows:
Whenmembers put quesions,  tey ae ened © get te repies
fom te honbe Mree:. k 5 awd esahed pade hee
et te repy sod bedher n BEgsh o n Hd
RS db & 381977, Cok 1721

1l Quesionss Minsters can answer questons  ether  in Engish

o n Hnd

On28 March 1985, n repy o te dared oquesion no. 225 the
Minister of State in the Minsty of Toudism and Cuvil  Aviation,
Shi Ashok Gehiot, spoke in Hind.  Somemembers obected 1o this,
saying that the answer to a quesion should be gven in the same
bnguage N which te quesion  wes put

The Chaimman observed:

lonlysaythisthatwheneveramemberspeaksinalanguage

whichtheotherdoesnotunderstand,wehaveprovidedthe

fdy o tarskin ad tecoe yu hae j8 D pt onyor

earphoneandhearit. Youshouldnotinsistonanybody

ansneing  n any paricular language.

The Charman futher  oosenved:

Pafiament is aplace for debate and people must understand

echder T 5 te besc pige  adfr ta te &dy hes
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been povded Youcanat nsst ta ay memberar any Minser
shoud speak only in one language. Hecan speak in any of the
two languages.

RS db & 283195 Cos 262

52 Questions:GovemmenthastodecidewhichMinistrywill

answer a particular question

On20 Jure 1977, duing te quesion hour the Minser o Law,
Jusice and Company Aflars  wes answeting  stamed  queston  no.156
regardingthesoleselingagencyfor TravancoreChemicaland
Manueauing Co. ld, Awaye Duig the couse o suppemenanes,
Shi Nipai  Rangn Choudhury desired to know why the quesion  wes
transiered b te LawMnsly whent hed oignaly been addressed
D e Mslr o Peideum  Chemics ad Fatlsers

Ontis pont, the Depuly Chaiman observed:

k es wh te Goermmet © deade whch Minstly Wl amsner

apank qesin S te qesn s D o MiHEs

| hope the Minser  of Peroeum, Chemicas and Ferisers who

is also here would take note of it and say what he has o say
ant t

RS b & 2061977, Cos 28%)

58 Questons. Only whenno Minster  of a particular Ministy s
present, someother Minster coud gwve reply to a question
On 18 December 1981, whie the quesion no. 381 was answered
bythe DeputyMinisterinthe Ministryof\WWorksandHousing,
Shi MohammedbsmenAf uther sypdemenaly quesios 0 reltion
teed wee beg asneed byte Mider o Sae n te My o
Defece, Shi Shvg V. Pal  about which the concemed Minser  hed
madea request to te Char, which was dbeced 1o by some members.
Ther conenion  westhat t wes against  pafameniary pacice  ad
propigly, and wes a conravertion o te coneion o s Hoee
wasalsoareflectiononthecompetenceofthe DeputyMinister
concemed  who was presernt. Had the concemed Ministers  not been
peset, tet woud hae been a dierent meter, tey sad Bu the
MBer o See n te My o Deere sagt D dderd te posin
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byssig tet &t wesaqesin o pt oy d te GCoarmmet,
under which any Minisler  acing on behalf of the Govemment coud

repy 0 aqueston;, moreover, such ating was not unprecedented;
and a0 h te preset case aspedic  request  had been madeto the
Chair. This stand was aso suppoted by Shi Bua Singh, ancother
Mrser peset n te Hose

Afler  sening o te agumens fom boh sdes o te House
the Chaman observed:

The it pont B.i has been the pradice duing nyitte
opene tat Mses  sd areqest ta somedher Minger
may hande the queston in the quesion hour on ther  behaff
whentheyarenctintheHouse. Thispracticehasbecome

neerae  and hes been doned ot oy n the pest but aso by
me. Nomaly, ts padce agples © aMnsly whee tee b
mde Dy a aMee o Sce asddke © ge te bo.
That posion  can be wel undestood, tet  thee s no oher
MinisterintheMinistry,somebodyelsemaybeaskedand

nformed and hebed 0 asner the quesion  for the satislacion
of the House. That posion  has been undersiood and has been
fdoned nat oy nowbut n the pest a0 Thee 5 no quesion
of jot  responshiity as such because that way you can send
nat one Minsier  hbut e Minses becase tey ae d oty
resporee. Teywl syta ay Mg wobs pest n te
House mayhbe doned © amswer quesions.. Jort  responshily
dessmat ottt &  Jot ey w dow aeMEE D
de te pooe of anhe, poided tee 5 Ooher M ©n
the Minsty whocan take the place. I seems rather odd that
whentee s aMnsler adready peset fom ta Mnsty the
information which coud have been passed onto te Minser  of
Defence coud nat be pessed on o te oher  Minser. Thereior,
thiskindofblandrequest...doesnotreallysatisfythe

rouemes o e 40@.  The Minsg, f | mysy sowih d
resped,  shoud  have instuded M. A, whos aMmser  wih
himinthesameMinistry, toreplytothesequestions.And

paricuarly, when Mr. Arif shere it becomes raher odd tet

Pai ik prepared, he may, wih the permisson  of te House, be
aloned t© answer today, but in fuure i anoher Minser s
aaidbe n te Mnsly adb pesat i the House, he shoud
answerandnobodyelse.

RS b & 1812181, Cok 4%
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5 Quesions Whenaquesion s Isted aganst a Ministy, the

concemed Minster  has to reply

On20 Juy 1997, Shi KR Makan's quesion regading the
adverse comment on Inda by the Disputes Sefement  Panel of the
Wold Tiade Ogassin onte sued o Paet lavwesbBed agpndt
the Minsty of Commerce. The Minser of Sate of te Minsty  of
Comerce, Si B B Ramash, tied © asaer te quesion  though
milang d te wke tet te pies BB H win te pvew o
the Mty o Indisty andwesnat uder hs dage

Aste repy wesfound 1 be unsatisadory the Depuy Chaiman
deced ts

Whent 5 Bed agadt  your Mgty yu hae D asne.  Ths

5 mydedn

(RS deb ot 2071997, Cos 2024

55 Questions:Ministershavetoanswerthequestionsputto

them and nat the quesions tat ae put by way of ineedions

byothermembers

On11 March 1980, duing the quesion how, whenthe Minster
for Commerceand CM  Supples, Shi Pransb Mukheree  wes rephing
D agesn put © hm by Dr B Maed, Shi Avd  Ganesh Kukani
pu adher quesion by way o nefedon

The Chairman remarked:

M. Minsg, you asner the quesion  which has been put © you,

anddonotanswerthequestionswhichmaybeputinas

-

(RS deb o 1131980, Cok 1315

536 Questions: Ministers  can answer a quesion in the House as
tey tik best
On18 December 1980, Prof. Ramial Paikh compained that his
sedc  quesion hed nat been amsnered popel. The Miser . o Saie
nte Mty o indsty Shi Chaag Chaam sad ta i the
Chamen doned hm, hewoud read out the spedic  sedon  rediing
o the members suppementary.



Questions 477

The Chaimman then obsenved:

You are wihin your righs 1t answer te quesion as you think
et

RS db d 18121980, Cok 15

57, Questions:AMinistermayrefusetoansweraquestion,if
membersdon’thearhim

The Depuy Minser 0 the Minsty o Fance,  Shi Jaradhama
Pooay, wesmehig © sared queson o 104 regadng  nomingions
toBoardsofDirectorsofthe RBlandIDBIwhichwasaskedby
Shi Kayan Roy.

Due to  interruptions by members, the distubances  became too
loud. S Pranab Kumar Mukhetee sad, ‘f the dstbances  go on
ke t5 lanay D syt wewl e © asne te qedn’

The memberaded te Char, © gwe hs ning  on te Saement
o Shi Mudeee tat aMnser can reiuse 0 answer aquesion
The Chaiman  rued:
Sudyy, aMeer ansy f yudt wato hermglwl
ansner the quesion”
RS db & 351983 Cos 1415

58  Questions:Statementcorrectingansweristobereadand
not kd onte Tade

On% Feay 1981, te Depuy Minser n te Mgy o Wolks
and Housng, Shi MohammedJsmanAif, sought to lay on the Table
of the House a statement  comecting the repy gven eafer O an
usiared  quesion. Shi Ba Sezyan ponied out tet te Saement
od nat bebd adtea t shold be read

Thereupon, the Chairman obsenved:

| amnformed tat it cannot be ttken as read.it may be read.
Benf t 56 Vpges t W hae © beread

RS b & 262181, od 17
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50 Questions:Questionsonsuppositionsarenctallowed

OnZB Fuay 1984, duig te qeson ho, Shi AG Kuam
asked aquesion regadng  te seach by te IncomeTax and Centd
BExdse Depatmens in oeain rooms of the Ashoka Hoe,  Bangdor,
on27December1983,tounearthunaccountedmoneyandgoldin
posesson of somepasos. Shi Khandewa,  asdng  a suppementary
sad tat somepeope kept booking the rooms in the names of athers
but in actualty they themseles were staying there.  Hefurther
epessed hs dout thet there waesan atempt © toppe the Janata
Govemment i Kamataka.

The Chaiman,  disaloning the quesion,  obsenved

Mr. Khandemal, | amafrad ths quesion cannot be allowed.

Youae asdg onsupposios  which you ae makdig for  yoursef

thet te momwesin te named ‘A, bu it waesooouped by B,

and, thereiore, it shoud have been seached.  The law does nat

aw t

RS b & 2821994, Cok 1012)

600 Questions:Ministercanplacelengthyanswerstostarred
guestons as statements on the Table of the House

Onl0 Mey1985, te Misr o See n e Mty o Agiodue
and Rual Dewdopment, Shi Chandulal Chandrakar, gave a detaied
ry D te dared qesin mo 166 onfd  n food podudon  raised
by Shimai  Mamoona Sutan and Shi Bhagat RamManhar duing the
guesion howr. Shi Jasnat Sihgh suggesed tat te Minser  ooud
By te iy onte Tae o the House

The Chaiman said:

Tet 5 it | hae nbed TheMser w  heedler pae te

lengty answer as statement on the Table of the House. Your

Depatment  must take  natice.

RS dhb d& 1051985 Cd 13
680L Questions:Ministercanplacelengthyanswerstostarred
guestons as satements  on the Table of the House

On16 May1985 Shi Ashok Geha, te Minser of Sae n te
Mgty o Tousm ad O Avbion, wesreadng out abg gy ©
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te daed qesn o 24 egady paymet o addiond QoMIMssoN
wihout approval, asked by Shi Asweni Kumar. Shi Suresh Kaimadi
ponied ou tat duing te quesion hour such eghy repges shoud
be paced onthe Tade of te House

The Chaman observed:

M. Gt t s tene hnts Humaswd asih eay Paamat
thet f te ansners ae bng, it shoud be paced as a saement
onthe TableoftheHousesothatthememberscanreadthe

samebefore tey come Pease foow ts mie ey caefuly

heregfier. Il kovt 5 not yor msgke, hut your depatments.

They shoud havwe paced tis as asaement onte Tade o te
Huse Peae sceb it tat e b dmaved n Uue

RS deb & 165195 Cd 7)

82 Questons: Chaimman has the right to transfer  questons

On15 May 1990, right at the begihning of the queston hour,
Shi Pramod Mahajon raised a matter regardng te tansier  of his
quesion kBed for tet dy Hesad tet he hed addessed a quesion
onnukax barbb te Pime Mg, bu acoodng  © te nomaion
receved thet day fom te Raya Sabha Seoeamt the quesion hed
been tarsiered 0 te BeErd Als My Ashe qesored  te
propriety  of such a transfer, he was supported by many members.
Whe S A G Kkan  sougt the diedon fom the Char satirg
that it wes an infingement o te gt of the member, Shi Suresh
Kamad and Shi N. K P. Save agued that the nudear opion and
poddon o aom borbwee dedy  ude te Pime Mise: Hence,
t sodd nat hae been tarsered

At s pon, the Chamen odbsanved

e Mz o Bed Abs lesaoged t©0 Aduimedy

Ihaveagreedbecausethequestionisaboutnuciearoption

which,asyouknow, hasforeighaffairsovertonesand

udetones  boh, because t 5 aquesion of nudear option

However, the members were not covinced  and argued that  whie
te iI= pat o e qestion dest wh te nuer goin te secod
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pat det wh te podon o dom borbad, heebe,  te qesin
o ot hee been tasered . fom te Pite Miger D te Miser
o Berd  Ais

Then, the Chaman observed:

Nuclearoptionmeanstheoptiontoproducenuciearbomb...
St B agedn ta  can be tarskered 0 Berd Afs.
Sofr aste taser b5 cooared & b the it o te Car D
decce.
RS deb ¢ 1551900, Cos 15

8B  Questions:Partsofaquestionraisedbyamembercannot
be deleted

On5 August 1993, duing the quesion howr, Shi Vien J. Shah
eed apat o adr wh Eeppd Da@Een pas d s agd  gedn
berg deeed

h ts comedon, te Camen gae te donig g

| ik such dasic  deefion  of the quesion wesihocored  ad

therelore, | anpepared © dedt tat s quesion  be amsnered

ni ooe dy

RS b o 58198 Ok 24

84 Questions: Absentmember. ThediscretionoftheChairmman

b ded aMser D asner adared quesion, which 5 nat

putorthememberinwhosenamettisiistedisabsent,is

exercsed only in excepional  cases

OnB% Al 196 duig te qesn hou, tee wesacoioesy
in the House as b whether supplementaries to aquesion ocoud be
askedbysomeothermembersintheabsencecfamemberinwhose
namethe quesion wes ksed. The Chamman, tereuypon, resenved  his
nng adasued tet hewodd ge te uing afer  asoetEnig te
Rues and precederts.

Then, on 28 Al 1995, afler the quesion howr, the Chaiman
e te thag g

Hon’blemembers, Ihavetomake anannouncement. The

stared queston no. 321 tabled by Shimati  Veena Vemrma and
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ShriSushilKumar Sambhajirao Shinde, membersofRajya
Sabha, stood in the st  of quesons for oal answers on the
26" Api, 1965 Whenl cdled e quesioness, tey wee absert
At that dage, somemembers sibmited  that | shoud request  the
honbe Mser of HomeAfais © repy o the quesion Some
ports were rased for and against,  the interpretation o te
posos o e 543 adme 55 whch ded wih the quesion
of absent members. | have pomised to consder the matter and
givemyruling.lhavesincegonethroughourRulesand

precedents and find that on the 22MJuly, 1952, which is the
earliestprecedentonthe matter,thememberinwhose
nameaquestionwaslisted, wasnotpresentandanother
membersoughtthepermissionofthethenhonbleChairman,

Dr. S.Radhakrishnan,toputthequestiononbehalfofthe
membern whose namete quesion sood h te Bt o quesions
fororalanswers. Thiswaspermittedandsupplementary
questionswereaskedandanswered.

Again on August 27, 1968, a membersaid that he dd not want
toputthequestionstandinginhisname.Ademandwasmade

by some membersthatitshouldbe answered. Thethen

Chaman, Shi V. V. Gii gae aming te net day ie ., te
28" Ags, 1988 | quoe te ning

| woud, honever, a0 lr D sbe @ o e 4 D
whch Shi Rgmaan dew myatenion  afer  the question
hor. Ths subrde povdes tat F onaquesion  berng
cded it s not pu te Chaman, a the request o ay
member, maydred  tet the asner bt begen  Ths hn
appropriatecasestheChairmanmay,onarequestby

angher member, dred that ansmer be gven O a quesion
even if a member, who has tabled the queson Sates in
theHousethathedoesnotwanttoputthequestion.

| me, honeer, maket der tat ts dedon  fom te
Char Wi begwen n ecpiod cses oy, adnat asa
meter  of couse.

Therulesonthesubjectareclearandarereinforcedby

pecederts  in te House. They gve dsaretion o the Chaiman,

O ded tat aquesion beasnered h a2t B Nt

member, N whose nameit sands, s asent But s dsoeion

fom the Char Wi beeemdssd n vy exepional  cases.
(RS. b o 26419%, Cos 17 28419% Cos 44446)
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66 Quesions Pime Mse's Ofice In odmnay oouse, noices

ofquestionsgivenbymembersshouldnotbesenttothe

Prime  Minisier's Office

On12 June 1980, Shi Kayan Roytook serous oObecion t a
oopy of aquesion tbled by hm being sent o the Prime Ministers
Seaetariat adeasseted tat t eoded the igis o the members ad
reduced Pafiament t be asubsenient o the Bxecuve, when the
power of the it souny aeady vesed wih the Charmen  Hewes
supported by ShriEra Sezhiyan, ShriLalK. Advaniand
ShriP.RamamuriwhoquestionedtheactionoftheRajyaSabha
Soeat Nt et

The ViceChaiman  observed  as under:

Mr.Ramamurti,Ihavegonethroughtherulequoted. lhave

equed fom te SeoearyGened ao | woud eguest d o
you, this is avery impotant  question. Ths wil havwe o be
discussed wih the Chaman. In the natural course, as per
Rues, ts shoud nat have gone © te Pime Minsers Ofice.
Bu, ayway, t haso goo the Chaman © gve aning onts
because a fundamental queston has been rased and a ruing
5 required In odnary oouse, it shoud not go. But | woud
pooe ts beoe te Chamen Ths & te nig

Subsequerty,  on 13 June 1980, when Shi Sadashiv  Bagaitkar
raised te above issue, te Chaiman obsenved
Itk | hae tod you thet | amgong b make a saement | am
g vy der istudos e qesos dd galy D te
Ministiies concemed  and 0 no ather.
(RS. deb. & 1261980, Cos 11115 1361980, Cos 1333

606 Questons: Queston hour The question hour is meant to put
guestionshutquestionsmaybebasedoninformationwhich
has © be aluded 1

Duringthesupplementariesonstarredquestionno.434,
Shi Bhupesh Gupa gave somepece of information to the Minister
oconcemed in oder, asheput tt O refiesh  te Minsie's memoy.
Shi Rgenda Praigp Snha waned o know fom the Chaiman  whether
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te gesin  hor cold be uid fr gig Homein b te Mrser
The Chaiman  said:
The quesion hor 5 indeed, meart © et momaion  but
membershavesomeinformation,theycannotputquestions
ukess tey gve out the infomeation ad bese her quesios on
thet  information. Thequesion hor 5 meat © put quesios  bu
quesions  may be based on information which has to be aluded
o bt b rmthbesdy ogig nomamn I 5 akdg aqesin
about some information that a member has.

(RS. deb dt 1831983 Cos 30983104

6807.  Questions:Questionhour:Duringthequestionhouronly
questionsshouldbeputandmembersshouldnotmakeany

speech before puting  questions

Onl13 February 1963, Shi Haish Chanda Mathur put a stared
qedn by D te neee n te daness donene gen D te
Govemment senvans and s impact on the Cenre and State  Budgets
shce 1957. Whenthe Deputy Ministr in the Minsty of Fnance,
Shi Jagamath Pahada infomed  that astatement in this regad  hed
been lid on the Tabe of the House, Shi Mathur started  spesking,
ebborating futer the pot that hehad rased hn hs quesion ad
madesomemorequeries.

The Chaman observed:

Iwilldiscourageanybodyfrommakingspeechesduringthe

queston hour. Sofar as te quesion hour is concemed, we

should have only questons and answers and | amagainst the

ideacfanymembermakingaspeechandthenfollowingitup

wih a quesion

Later on, seeng thet Shi Kishean Kant wesindned © makea
Seech before he put s quesion,  te Chamman sad

Iwl nat dov ay seech © be madeduing te quesion  houwr
Iwl cad the nedt memberif you ae making a speech. Put your
gesn  staght

RS b & 132198 Cok 559
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88  Questions:Questionhour: Duringthequestionhouronly
questionsshouldbeputandmembersshouldnotmakeany

speech before puting  questions

Dug te qesn hoo, Shi J P Yalv put abng sypdemenay
n whith herased saed  pors

The Chaman observed:

Whenapersonmakesaspeechandsuggestsabouttenor

twele points, howcan weget on wih the cueston tme? The
questiontimebecomesadebate. iwanttheco-operationof

eeyoe D sseadty D put qesios sagt adget aswes
sraight  but not put ten questons in one speech and then ask
te Mislr D |l

RS b & 18319%, Cos 4338

61 Questons: Queston hour. Not to be interrupted to discuss
maters not reevant o the queson  hour

On3 May 1974, right a the begimning of te quesion hour, as
soonasthe Chairmantookhisseat, ShriBhupesh Guptaand
Shi Nren Ghoshrose onapont of oder saing tat they waned 0
dsoss te sidion  asg ok of Deh Banch ad te quesion  hour
shoud be dspensed  wih

The Chaiman  observed:

Iw nat Ben ©yu Duig te qesson hor you camat a2

t | cana nempt the quesion hour —maybe seios o nat
RS deb oo 35197, Cos 23

610  Questions:Questionhour:Questionsofpolicycannotbe
raised duing the queston hour

OnD Jdy 1930, dug te couse o sypemeaes D quesin
m 8, Shi Yopda Samaaded te Msr o G4 Sypes  wheher
te Govemment woud ke ower te whdesde tade n foodgans  and
noee  te pkc  dabun sgEm  TreMEs, S \da Gaan
S, tod te Houseta aqueson Mg poy nates ooud
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nether be raised nor answered duing the queston hour. Severa
members wanted to know under what rule such questons cannot be
e

Gvig amning onte qeson te Chammen cosenved

t 5 menioned hee t sd not e quesios o ploy o
bge D bedest wihn te Ims o anaswer © aquesio.
lhae D e onit  Thee canat beasge poy for d te
commodiies. Each commodity has s ownange. Rice has is
owmnangle, ooion has s ownange, sugar has iis  ownange.
Theefore, t & 0 lbige aquesion for asner by he Miser

RS b o 20719060, Cok 31)

611 Quesions: Queston hour Poicy matiers not o be discussed
during the queston hour

On26November1996,whenShriAnantray DevshankerDave
wanted 0 ask suppementaty  on stamed  quesion  no. 63 relaing O
declineinpurchasingpoweroftheRupee,the DeputyChairman
obsenved -

Duig te quesion how, you camat ask the Minser o respord
D yu napky dedEn Ft b agein mbg b apky
decision,discussiononitcannotbeconcludedinfive-ten

mnues o een n hakanhour. f you wat adsasson ont
you may seek the pemmission of honble Chaimman.

RS b & 26111906, Cos 2229

612 Questions:Questionhour: Therecannotbeaful-ledged
debate or discusson  duing the queston  hour

On22 December 1992, the Minster of Sae in the Minsty of
Fane wesegiy © te i sypemetay  © te sared  quesin
aded by Shi V. Nagyaresany.  Shi Naayaresamy, nat being  saisied
wh te gy b hs i2 sypemetay, kgt ontvig D ed moe
momeion fom te Mnsen. h te meaime te Cramen repegiedy
asked Shi Narayanasamy to put his second supplementary.
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When,atlast, ShriNarayanasamysoughtthe Chairman’s
poedon  for hs seoond suppemenialy, te Her dosened

Quesion hour cannot  be a fuHedged debate  or discussion.
RS db & 212199, Cos 216

613  Questions:Questionhour-Specificquestionshouldbeput

during the queston hour

On12 March 199, whente Minser o Sate n the Minsty  of
Heh adFamy W, Shi Débk Edimdd  reped  © e sared
guesion no. 244 regading the Nafond Boad of Meddnal — Plans,
Shi Bawent Singh Ramooweia obeded, saying that he had put the
qesion © pepare te goud nat st b Een No, & addo ma
ag  fon te M

Thereupon, the Chaimman obsenved:

Quesion howr s not for pepaing agoud Youhae b put a
spediic  question. You prepare  your ground when you speak on
sorecher Bsue Ee, mt n the quesion  how

RS db & 123199, GOk 223

614 Questions.  Supplementaries: ff several members have given
notice of the samequesion, ewveryone of them cannot insist
on his being adlowed to put suppementary questions  before
theChairmanpassesontothenextquestion

On25 Juy 1966, afer having dloned many suppementaries on
sared quedon mo 9regadng  te solage o vaespei  and edbe
ols, the Chaimman drected that the next question be taken up.
Shi V. M. Chadia, ore of e members whohad gven natice  of that
quesion, sbmited tat hehed do tBbed the quesion  and had been
g © cach te Chamans ee

The Chaiman said:

| wonder f ey peope gwe te samequesion & 5 anbodys

gt If | amsatisfied that enough questions had been put,

| poosed Thet gves o gt

RS db & 57196, Cds 2428
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615 Questions.  Supplementaries: Preference should be gven for
askingsupplementariestothosemembersinwhosenames
the queston stands

On21 March 1969, question no. 608 stood in the names of six

members belongng t the samepaty. Before the suppementaries
began,somemembersstoodup.

The Chaman observed:

Ihavegotsixnameshere,andimustgoaccordingtosome

rules. Thosewhohave putthequestionshouldbegiven

preference. n ¢ they ae d tee fom te samepaty, bu
unortunately | cannat make any distindion asbweher &t &
put by the samepaty or not Therefore, | must folow some
pocedue. Youwl hep mebynat getinig w il tat ting &
exhausted.

RS b & 21319, Cos 51303

616  Questions:Supplementaries: Thememberwhohasputthe
supplementarysaysthathisquestionhasnotbeenfully
aviered, heste i gt © e te Cal's  atenion
OnP A 190 Dr Be Maew &  dssaisied wh te asne
giventohissupplementaryquestionbyShriY.B.Chavan,Home
Minsey, adwestying D gt moe nomaion whente leader o the
Oposion, Si S N Meta, renvered  adissed  tet Hs pot o
oder regadng te amswer gven by e Minser  shoud be head and
dsposed of Ths wesoonested by obher members.

The Chamman rued:

Now, |expectthatthe hon’ble memberwhohasputthe
supplementary  and is not satisfied with the answer and says
tet hs quesion hes ot beenfy amneed, hes e it it
b e myatenion 1 te deicengy. Adin case someoher
honble memberhas got anythng to say about that question,
then, nomaly heshoud doit by way of a suppemenay. Bu if
hewals O doi assapat o ade, ten hedodd doi der te
questoner  hes exhausted his port

RS b d 204190, Cos 69
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617. Questions:Supplementaries; Tobecrispandtothepoint

withoutapreamble

On9Jure 1930, duing te quesion hou, Shi bahm Kaanya
sated wih along preface whie puting his supplementary. The
Chairmanrepeatedlyaskedhimtoconfinehimselftoputtinga
supplementaryquestionratherthanmakingaspeech.Butwhen
Shi Kebya pessed wh hs peoe, te Cramen atked tet te
geech poion of hs gqesion sd  nat be recoded

After the quesion hou, Dr. M. M. S Sddhu peaded wih the
Char © revise the deason shce nohing  unpadamentary had been
sad by the member. Hemadea submisson that the membeas rghts
sod nat be auided

speecheswhetherasapreambleorasaconcusionorinthe
midde of the question. The quesion must be cisp and o the
Ftemotepot admtap |1dd aaEly 1B at
the quesion and the preamble...| amvery sony that this
hes been gong onin s House duing the bt sesson.  But it
shal not goonnowso long as | amthe Chairman.

(RS. deb. ¢t 961980, Cos 10413 and 11415

618 Questions:  Supplementaries: To be as bief  as possible
On17November 1980, whenRajyaSabhacommencedits

D put quesion,  deeved as fdons
Weshallnowproceedtothequestionhour.Ihaveonlyone
request 0 maket honbe membes, ad that 5, O be as bief
aspede n fanng ter  quesios h &g, 10 wods 5 te
imt n the es* andoe mnue pobeby 5 regued D fame
a poper  question. f honbe membestke e o saven o en
mues, | sd B temgobecase | donat wat © hut ter
fegs bu ten | dd poedy bear temn mid and ot cd
upon them for sometime to come. Sopease take noe. Akso do
nt ty b bt no eey queson Chooe your quesion  becase

* Nowit is 100 words
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IwanttogiveachancetoasmanymembersintheHouseas

possbe adt get dommo a kst 5o 16 ot of tese 200 |
thnk with this litle understanding, we can now proceed to
business.

RS b ¢ 17111960, Cd 4

Questions: Supplementaries: Notmorethansixsupple-
mentariesaretobeallowedonanyquestion

As soon as the House assembled on 28 Juy 1980, the Chaimman

amnounced  as folows:

Befoe | cd upon the honbe membes rase ther  quesios,
ithasbeeninformally agreed thatnotmorethansix
supplementarieswillbeallowedonanyquestionbecause

ahewse the aohes donat get achance & A A so, pease
te ne ta aer te sth sypemetay s o, | sd na
admit any futher  suppemeniary.

Ifthere are three on paper and we begin with four

Supplementaries, | sal seta sx n ad ae rased  ules
peope do not wart 0 ask a quesion. But f those on paper ke
any o, ten Wwo eda [ tee ae tree den anay on pape,
tree etq f o ae den awyonpape, for eda Adao
ocoesrdy N mydsaen, f te st 5 &y vay npoat
and has not been tyvashed out, | Wl gve moe

RS dh o 287180, Cd 1)

Questions: Supplementaries:AnybodyemployedinaState-

aided Corporationis not a Government employee.
Supplementary  questions,  therefore, are not alowed about
them

On25November1980,whileputtinghissupplementarieson

sared quesion no. 103, whether the Govemment proposed i take
any acion against Govemment oficers  whose wives and relatives
wee gy hueess amouing © Bds o yees © te e suane
Corporation, Shi Jagdish Prasad Mathur asked whether any acion
wascontemplatedtobetakenagainstanindividualwhowasan
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empoee o te Inden Alines  Coporation, ad hs wie was woking
s alie muane aet, as per hs nomaion
Ih s oconedion, the Chaimen obseved

lamrulingonthisthatanybodywhoisemployedbyIndian

Arines  Comporation s not a Govemment senvant There s a
difference betveen hodng andfice o poit N a copoation
which s aSaeaded  coporaion and the Govemment senvant

RS deb & 25111980, Cos 3134)

&2l  Questions:Supplementaries:Supplementaryquestions,not

related to the main queston, ae not admissbe

On23 March 1983, afer the Minser had eped © the samed
gueston no. 344, rased by Shi Vihdreo  Madhawao Jadhav and

Dr &ivd) NgmaHgbh ®hHg ©DCBL ey b te atad
givenbytheChaimmanoftheRailwayBoard,ShriJadhavputiwo
ypemenialy quesos whch bied © () idekes taveing ad
0 ogat o Rs10 coe for MamadMudked @ivey e

Dsdonng  bah the suppemeniaies  te Chaman rued:

| e out baoh te suppementaries. They ae ot of oder, ot

que ocomeded wh ts  quesin Thee & gang © be no reply

b tet

RS b o 2833193 Cd )

62 Quesios  Suppementaries. AMrser 5 not doned © repy
tosupplementariestoasupplementary
On7 August 1985, duing the queson hour, stamed  question
o 24rhhy © UGC shemefor dudes o mioly  communties
wasputby ShriParvathaneniUpendra. Somemembersasked

SUppemenaes nt ebied dedy 1 the man quesion
Onineypions teeon, te Chamen et
TheMinisterisnotallowedtoreplytosupplementariesto
Supplementaries.

RS dh ¢ 78195 Cd 2
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623 Questions: Supplementaries: Evensome portions of
Minister'sanswertoasupplementaryquestionmaygo
unrecorded

On9 Decamber 1985, duing te quesion how, asenence  spoken
bytheMinisterof StateintheMinistryofLawandJustice,
Shi H. R Bhadwg, in answer to asuppementary queson put by
Shi SW. Debeo sared quesin o, 281, regadlg bendhes o the
Supeme Cout, wes bared fom beng recoded by te Chamman. When
Shi S W Deepeaded te te Mrses segemet  mayhbe reaoded,
ad Shi Suesh Kamed poned ou tet n te hdoy o Raya Sada
aMinister sstatementhasnevergoneunrecorded,theChairman
cbsenved:

Everybodyisonlyamember.WhetherheisaMinisterora
member, he is ony a memberin this House.

RS b & 912195 Cd 10)

624 Questons:  Suppemertaries: t is the Chammans discretion
tocallanymemberforaskingsupplementaries
On13 March 1989, Shri Viharao  Madhawiao Jadhav raised a
pat o adyr regadg hs s D ak Ypemenay quesin
Rung ou te pot o ade, te Chamen ooseved
t 5 vay da adyu ao kowt | wat b maet vay dear
thet t 5 for meib choose whomb ca for  suppementanies. It
does not depend on whorases his hands...t s for the Char
decde. There s avey wel known pradice  of ‘catching  the
Cal's efF n Mays Palmerlay  Padce
RS db & 1331989 Cos 910

65 Questons:  Supplementaries: Aqueston relatng  to policy
matter is not alowed in a supplementary
On27April1995,duringthequestionhouramemberputa

questionregardingtherecommendationsofthe DineshGoswami
Commiiee rebing 0 eedod oms. Bu avdher membarragg  a
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suppementary . wanted o know the sieps Bken o provide reservation
0 womenn  dieert edod  bodes

Dsbning  the Suppemerry, e Chaimen redt

t s abasc quesion Obviousy, it has b be answered after
delberations. Ontre spr of the momentyou camot ask for an

ansner.  You are asking apoicy quesion in a suppementary.
ldot ik t B doned Pease & down kB not done under

te Rues.

RS b o 274196 Cos 1041)

66 Quesions:  Suppementaries: In te quesion Kt I the fist
memberisabsent,thesecondmemberhasrighttoaskiwo
supplementaries

On25 February 1999, when Shi Guudas Das Gupta wanted 1
ak aseood aypemeiay qesin © dared  quesion oo 44 g
b S Sera advss aempt b deyt adat ses Shi Sagy
Niupam rased anobgedion 1 hs rashg te second suppemeniary
o hrewesspt & s m 2h te gesin B

The Chaiman  ruied:
AspertheRules,whenthefirstmemberisnotpresent,the
second  becomes the fist So, he has the pamisson O ask o
Supplementaries.
RS deb o 252199 Cos 2324

627.  Questions: Suspension of queston hour  The queston  hour
cannotbesuspendedfordiscussingapriviegemotion

On28 Wy 1987, two noices of beach of pMege  agangt te
Pime Mnser for miseadng te House were receved by the Depuy
Chaiman.  Orendice wasgven by Shi Jaswert Singh and the second
noice wesgven by Shi Dpen Ghosh and ahers. They demanded the
ageEn o qesion hoor 0 tet e pridege moion  coud e Eken
wp Immediaiely.
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Lsenng © the sibmsson and andysing  te pons raised by
members, e Depuy Charman gae the foowng g

Nowl amgving  mying. Myning s that the quesion hour
cannotbesuspended.

RS b o 2871967, Cos 221)

68 Questions: Suspension of queston hour.  The queston  hour
maybesuspendedaspertheRules
0On31July1991, ShriMentay Padmanabhamdemandedthe
suspensionofquestionhour. Heurgeduponthe Chairmanto
mmedetey ke wte dsasson onte bge sde voene onte
famer communty n Andhra Pradesh and oher pats of the oounty.
Herdlered ®© nades o g onthe fames n Andha Pradesh
Whie Shi S Jaipd Reddy suppoted the demand for the suspension
of queston hour, Syed Shtey Razi opposed it Shi Reddy sought
uanmly n moig te moion for te suspesion of quesion howr
Quaing te rlevant nles, te Chamman asked Shi S, Japd
Reddy o mowvethe motion for the suspenson of queston hour and
obsenved:

| goby te Rues. Under e 267 | have pemited you b mowe
the maion. F you dont mowete maion, & s your busness.
Then you do not want to suspend the question  hour.

| cannot do anything. You warted the suspension  of question
hor. | pemied becase tet pemsson | hae © ge | hae
givenpemissiontoyoutomovethemotion. Suspensionof
quesion hour can be done accoding t nies and accoding
those ndes | have pemited you o movete moion. K you do
not wat o movethe moion, wel and good. f you do nat wart
suspenson,  te quesion  hour, goes on.

RS deb o 317191, Cos 14)

%

Questions: Suspension of queston hour  The queston  hour
canbesuspendedonamotiontothiseffectsupportedby

the majoity in the House
Onl14December1993,ShriAshokMiraandShrimatiRenuka

Chonchuy poesed agangt  the daupions caested by some members
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whocameand sood in the wel, tus saing  te poceedngs o the
guestionhour.Onthedemandof ShriS. S. Ahluwaliaand

Shivdi  Renda Choadhuy © hdd amesing wih te kades o poicd
pates adaie a acnsass ta  no dostudion woud be medein
the funciioning o te quesion hour, te Depuy Chaiman gave the
towg g

| annat opeing adsasson ontis That nater 5 dosed  wih
mycommentthatalreadymanymeetingshavetakenplace.
Manymeetingshavebeenthere. ManyChairmenhavecalled
meetings.lhavehaddiscussions. ThePresidingOfficers’

Conference  has taken dedson not once but manytimes, and it
5 apat o or Ries an  Bu uiouragy, Rues ae videied
The Chars hands ae ted I amdion & movedio suspend the
gueston hour and it is camed by amaoiy of voes, | can
suspendit. IntheabsenceofamotionmovedintheHouse,

| wad mat ahiay, ke adoo, agad te qedn  hor

RS b & 1412196 Cos 31218

630 Questons:  Suspenson of queston hour  The queston  hour
cannotbesuspendedandthesenseoftheHousecannotbe
tken afer the Chamman's ring

On11 December 1998, whenthe House met for business at eeven
odock,  some members demanded that the question  hour be suspended
to help raise anissue of natonal importance.  Notices fom some

Apprecaing e membas concem,  he gave the uing:

Wehave decded once and for al in owr Jont Sesson that the
qesn hor Wi reer besgpeded | gpecee your podn
I'wl  cetany dov aged meton ontis kse daer te
queston  hour..After mymiing, no sense of the House can be
den

RS b ¢ 1112198 Cd 1)
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63l Questions: Time imit Bght minutes for each question

On26November1980,assoonastheHouseassembled,the
Chaimman  observed:

Bfe |ld teid qein oy IwW syt | dd mt sbw
more than eight minutes for each question. Ad a the end of
egt minues, whch | dd tme byasppwaich, | sd sop
een n te midde of a quesion Ad i any membertakes more
ten amne b akte qeson, | dd W te M
o aswer et quesion..! amaso gong © cord  te Minges
aout the kengh o ther  ansners

RS b o 2611190, Cd 1)
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62  Quorum:Aquorumisnecessaryevenduringthelunchhour
o pess aHl

Whenthemotionforconsiderationofthe AssamRifles
(Amendment)Bill, 1958, was puttothe Houseforadoption,
Shi V. K Dhage pointed out thet there was no quoum in the House.
i P. S Ragagopd Nadu sad that aquoum wesnat usuialy  insised
ondung te Lnch how

The Deputy Chaiman  said:

Whenwepass aBll, there shoud be a quoum even duing the

nch  hour*

RS deb. o 18121958, Cos 286263

63 Quoum: It is the responsiiity and obligation of members
tomaintainquorumintheHouse

On1l December 1959, the House had to be adoumed ealy for

wat o aguoum Reering b s adoumment  on 14 December 1959,
the Chairman obsenved:
| nice ta for te is e duing tee s2en o egt  yeas
our House had O suspend busness on Riday for bk of quoum.
Membershp of Raya Sabha is an honour and a distinction. it
a0 caes wh it regoddies ad digaios F you do mat
cary ou te by, you damegeyor honor and your dsindion

RS b ¢ 1412190 Cd 2369

*Themotionwasadoptedonlyafteraquorumwasensured
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63 Repotss Repots of Commitees, onthe bass of which a Bl
has been prepared, need not be drculated to members if the
Ministerdoesnotwanttodoso,unlessextractsfromsuch
Reportsarequotedbyhim

On17 August 1955, when the Minister  of Revenue and Defence
Bxpendire, i A C Gug e © moete Negoisbe  Instuments
(Amendment) Bil, 1955, Shi Jaspat Roy Kapoor rose on a point  of
oder wih regad o the piveges adngts o the membas o the
Houee Herlered © te Repot of te Commiee gyponed  © consder
the quesion as i te manmner in which te Post Ofice Savings Bark
DepositSchemecouldbemademorepopularwhich,hesaid,had
medecatan  recommendgions  on te bess of which the Bl had been
bougt fowaerd  Heobseved tat the Repot shoud hae been made
avaldble 0 membas. At least, oopes of it ocoud have been made
asbe a te Pabment Lbay. Heaged te wihhodng o te
Repat fom membasrased aquesion o ther  pivieges and rights
asMembersofParliament. Thisstandwasalsosupportedby
Shi Bhupesh Gupta and Prof.  G. Ranga.

The Deputy Chairman  ruled:

Idonotthinkany question of privilege orrightis

involved. . .becausethisisonlyadepartmental Commitiee...

| camnat compel the honble  Minster. k & ony whenhe quaes
ay Repot tat | can compel hm o pace &t onte Tabe o te
House.

RS Gb & 1781965, Cos 20611)

635 Repotss Pewusal of condental Repots:  Pewusal of the CBI
Repot by leaders of the Opposiion is pemited  under oath
of secrecy
On5 Decamber 1974, whenthe dscusson  regardng the laying

o the CBl Repot conceming  te ssue of mpat fences 0 cetan

pates of Yanamand Maheon the Table of the House was going on
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endlessly, the Deputy Chairman,asawayout,suggestedas
fons

sd nt beapeccdet nor dd  wetasgess ay g
5 gen nts Hue Theebe, | wodd ke D sugest a
ot of s | woud request te Govemment 0 consder the
posshily dcig d te kades o d te Opodn  gous
here ad a0 the Minser o Pafamenry — Aflais, and maybe
onemorewhomsoeverhemaychoose,andthe CBIReport
maybegiventoourChaimmanandaltheseleaderscouldgo
tough & and see wheher t hes not subsiantaly been refeced
n te dagesess adi tey ae sasked | ik te members
wl dosoonoah of seoecy sotat nohing s dwiged o the
F e B doe | tik te Opin wald besided

te et tet tey ae ae D se te Regpot as such  Theeiog,
I woud suggest s weyout sotet & maynat aede  a precedet

Coninung  te pont, te Depuy Chaiman, on 6 December 1974,
obsenved:

| anakdy o prececent | anghy  you el yesedey  some
memberdemanded* becausetherewasaprecedentandthe

Repot wes paced on such and such aday, i wid not be done*
Accodng o daf, that is what it means. But f there & an
independert  demand, it cannot be preverted.  Nowyou can say
thatarulngwasgivenby ZakirHusain Sahib,youcanmake

tat kid of ademad bt nobody can quoe tis  as a precedent

and demandit as amater of gt

Fnaly, on 10 December 1974, the Chaiman observed:

| have heard the discusson just nowand | have gone through
the proceedings of yeserday. | hae aso seen what the Deputy
ChaimanintheChairhasspecificallystated. Thereisno

quesion, ether ontis sde or onthat sde, of gong back
Nobody shoud dout each ather.  Unless webeleve each ather,
it 5 not possbe for usb udesand each aher It hes been
acceped.  Readly | must say that the cedit  shoud go o this

* Spoke n Hind

7
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House. Wehavedoneverywellanditwillbeinthebest

anogee |Wl ocosk d te kades O dieent polical
pates andfx upte dae, today o tomomow, a the eafest
conveniencetoyouandtheGovemment.

RS b d 5121974, Cos 17475 6121974, Cos 15850
10121974, Co. 139)
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636 Resoutions: Mover of a resolution shoud be present in the
House,whenitisbeingdiscussed
FindingthatShriBhaironSinghShekhawat, themoverofa

saiy resoin seddy dsgpod o te Maeaee o nerd

Secuity  (Amendment) Omdnance wes not presert when the  resolution

seeling appovd  of the House on e Odinance  wes being  discussed,

the ViceChamen  obsenved:
| cannat restan mysef from obseving  tat the mover of the
resolution is not present here nor anyone who appended their
names to the resolution is present here. Asthe Opposiion

wantstheMinisterstobepresent,whensomebodymovesa
resolution, he shoud aso be peset © hear the debate.

RS deb o 10121974, Cd 28

637. Resolutions: A Govemment  resolution takes precedence owver
amotionmovedbyamemberasfarasvotingisconcemed,
even if both have been discussed together

On26 Apl 1989, te Housewesdsosdy asauoy  resouion
regady  gpod o Pesdets RE n Kardda adaon te maomn
recommendng recal  of Govenar of Kamatska,  together. Tre Deputy

Chairman putthe resolutionmoved by the Home Minister,
Shi Bua Shgh, b we fist Shi M S Guupadasnany ogeced
ts adaged ta te maon bewvoed s
Thereupon, te Depuy Chaimen gae te loMg g
No te popy & dre te esin  wesig  ad e moin
seoond, the  resoluion wl  oonme
The Deputy Chaiman futher  remarked:

May| say awod? The resoution and the mation were discussed
together, but the resolution was moved by the Govemment  So
t hestb bewvoed it  adte moon wesfor a dierent thing
ad nat for the samething
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Thisistherule.BecausetheGovemmentresolutionisfor
somethingelseandyourmationisfortheremovalofthe
Gowemor, te Podamaion  hes o be Bken fist

RS b d 264198, Cos 19920)

638 Resolutions: Resolutions ae not cared over o the next
sessionoftheHouse

On5 May 1989, when the House was discussing  the  ‘resolution
regadny  deps D Sat demooEic pocess ad bhig aned b pesent
Siugtion n Pugb, te VieChaman oawe the dloving ming ©
ey  ast whyte Mser  wodd be esed © nenvere

Honble members are aware that  a resolution 5 not camed O

teret =i t W B B ae @ Wt edis

RS b & 55190, Cd 3

630 Resoutons: Naice of amaion for dsgppovd  of a sauoy
resolution regading  Prodamaton  issued under atide 356
can be reected
On22February1994, thestatutoryresolutionregarding

Podameion  ssed ude aile 36 of te Cosiin nedn o

te See o Manpr wesnowed by e Miser o Sae n e Minsty

of HomeAffirs, Shi P. M. Sayeed for the approval of the House.

Shi Saya Prakash Malaya wanted o know about the satus  of his

e o amin fr dsgpod o te sy resdUin

The ViceChamman  observed:

Actually, your notice has been reected  because there is no
conventionof movinganyresolutiondisapprovinga
Prodamation.

ShriSatyaPrakashMalaviyaandShriMentayPadmanabham
sbmited tat thee had been noices o dsgppovd o Presidental
Prodamation by the members on a number of occasons in the past
The ViceChamman  ned:
| have gahered  the infomaiion on howyour maolion  wes reeded
Pevoudy tee had been that padice but bEer onthee wee
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some abedions onte foor o the House i, ad the mater
was considered by the Chaimman.  Nowthat practce  has been
done anay wih, and dsgppovdl  of Odinances  hes been doned.
Your application was not comng under tat newconvenon,  ad
t wesgeded

(RS. deb ot 221994, Cos 3313

640.  Resolutions:ResolutionseekingdisapprovalofOrdinance
couldbemoved,evenifStandingCommitteehadclearedit
ealr b te om o aBl

On13 December 1994, the House took up dscusson  on the Cable
TeeEn  Newwaoks (Regbin) B 19 &g wh edin sy
dsappovd o e Cde Teeison Netwodks  (Regukaion) Ordnance,
199, movedby Shi Vien J Shah. The membersougt b equess his
dgpod o te jdiEn fr te pongn o te Odee ad
bogt oh oBn amdes Ats pot Shi Vadr Rai asd
apdt o adx \pdy  te desdly dpig te edin b we
Hepored ou tet afer te pocedues meiored n Kad ad Sreldher
had been adoped, anewpocedue had been in foce i the Padament
for ayear or so, which emanated from the funciioning of Standing
Commitees which induded members fom both Houses of Parfiament
Hesad, accodng © Kad and Sheldher the resduion and the moation
or costhan d te GCoemeat H sdig b ghe ta Odarx
maybe deossed  ogeher wh te moion for dsgppovd ad dlr  te
doossn te esdion . shoad bewoed i Shi Vagar Rai ten
poed ot tet te peset Bl wesdsussd by te Sadng  Commiee
and, therefore, t wesnot tet Odnance, but anewone. The member
futher sad that ater the Bl had been approved by the Standing
Commitee, te Ormdinance wesissued for eqpedency because of some
compeling  siuaion. Heten wet ono quesion wheher t woud be
poper © enetan amdion for dsgogpod o an Odance whch hed
deady been deaed by e Sandg Commiee n te fom o aBl

Reedng  hs  coenion, te Depuy Chamen nkedt
The Commitees are there and the Bl was pending before the

Commitee for dearance. Yet the Ordinance wes issued by the
Presdert f youlbok a te oder pgoer yuowl sewha bt hes
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gen |k hesmt beengen n te om o aBl t 5 b gpoe
te Pesdets Odmance SoMe. MVien Shehs asouey gt
in opposng it through the resolution. Secondy, there s no
dodr nt

RS deb ¢ 13121994, Cos 4527
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tough

SPEAKER

Speaker: Allotmentofaccommodationinthe Parliament
House: Aloment of accommodation in the Pardament House

is under the authoiy — of the Speaker

On9December1985,ShriSureshKalmadimadeareference,
agedE mein © te sy o pabmetay paty  dices

of Congess (S), Lok Da and DMK in the Pafament House. Afer
sening o Shi Kamad adaso © the vews o somedher membes
ad te Mnser of See n the Minsty o Pafamenaly — Afais,

sl

|l annat gong © dov ayhng ontis nmow | angong O put a
fd sd onts | 8¢ doned you becase s B ander n
which eenbody 5 ineresed

Now, dloment  of accommodation in Pafiament House is under
the authoity  of the Speaker, the authoiy s vesed in the
Spedler.  Shce tere ae membeshee, | doved ths mater
berased here becase ts 5 afoum for the membes b epress
ther gievances and dificulies. | have mysef taken up this
mater wih te Spesker and | amfowadng  Mr Kameds  eter
tothe Speaker. InviewofwhattheMinisterof Statefor

Pafamentzry  Afleirs  has sad —he has sad that ths can be
soied o -1 ik weshoud d rnowagee tet d 5 wel tat
ends wel

RS b o 912195 Cos 2293
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ALLEGATIONS

6422  Specialmentions:Allegations; Thematterrelatingtoan
allegation madeagainst a memberof the Coundl of Minsters
shouldnotberaisedthroughspecialmention
On21August1986, ShriRamNareshKushawahawantedto
e aged mein whth aoened an aegin apgd  aMeR.
Rung t ou, te Depuy Chamman obsenved
M. Kushawaha warted 0 rase this matler as aspedd  menton
but the Chamrman had not aloned the speda menton.  If the
member has gat an allegation to make against a member of the
Cabnet heshoud wie t the Chaman saying | wart © rase
asgioss ogedon  about a particer Mnser for  a patodar
adn
Shi Saya Pakesh Mdawa rased apot o oder saig tat
the concemed Minister was not a memberof the Cabinet but wes a
memberdf e Cound o Minses oy

Tren, the Depuy Chamman conduded her ming,  saying:
kI 5 gpocdbe  © the mambesdof te Cond o Mnses a0
RS deb o 2181985 Cos 3941

CHAIR

643  Specialmentions:Chair:Withoutpriorpermissionofthe
Chair,amembercannotassociatehimselfwithaspecial
mentionmadebyanothermember

On20March1986,ShriKalpnathRaimadeaspecialmention
about asssance D fames onacoout of aop damegeby hal  som.
ShriSatyaPalMalikwantedtoassociatehimselfwithoutprior

.
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The Chaman observed:

Ths Wi nat goonrecod you get inspraion onte sur of
momert, Wl nat dow & F you hed comeb meeale, I woud
hae doned you D assocae  youssf  wih s secd  menion

RS b & 203196 Od H

6. Specialmentions;Chair: Specialmentioncanbemadeon
anysubjectwiththepermissionoftheChairman

On29May1990,ShriR.K.Dhawanmadeaspecialmention
rgadny te FIR bded n e S Kis case ad ok abg tme
Shi M. S Guupadaswarmy, te Leader of te House, rose onapont of
ater saig tat () whenever asgead menion 5 doned © shoud
er D addne  subecte; ad@® te secd menion shald
not be used as acover to makechages or counter charges against
ay person.

The Deputy Chaimman observed  as folows:

The Chaiman hes pemited  him. Hels anafeed paty and he

5 epessng hs vew before te House If he does not express

itoverhereasmember,wherewillhego? Sohehasbeen

RS cb & 205190, Ok 2586
GENERAL

646 Specialmentions:Questionofadmissibilityofaspecial
mentionneednotberaisedintheHouse, butmaybetaken
upwiththe ChairmaninhisChamber

On18July1978 whenShriBuddhaPriyaMaurya,througha
pont of oder, mentoned thet whie the Char has the dsoetion n
adoMg asedd menton, te membes shoud be infomed  whether
t hes been dlowed o nat, the Deputy Chamman obsened:

| have requested the membes manytmes eafer that f for any
reasonamemberhasnotbeengivenpermissiontoraisea
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mater n te House, hedoud mat rase tet mater on te foor
o te Hose rher heshoud odan Ul nomaion  ont A
ket t sodd not berased asapot o oder  f amemberhes
ay doedion  onanyhing for rasng  tat mater n the House
he shoud pace it befoe the Chaiman under the rnies. I for
any reason a memberhas not been aloved to raise amatter in
te House and he hes ot receved  any infimation o it heshoud
not rae such mater onte foor  of the House and ke te tme
o te House*

RS b o 1871978 Cos 21517

646.  Specialmentions:Questionofadmissibilityofaspecial
mentionneednotberaisedintheHouse, butmaybetaken
upwiththe ChairmaninhisChamber

Shi Shva Chanda Jha ponted out that hs specal  menion on
the food siaion n Bher wesnat doned on24 ly 1978 wheees a
spedd  menion onte sameslbed  hes been doned onthe 250 Juy.
Hesad tet hewodd ke © kowte easn for

The Deputy Chairman observed:

Today, te honbe memberhes rased amater petanng t© the
procedure  of the House and such matter had also been raised
n te pst A fi, | woud reques te honbe membernat
raise such quesions as to what has been aloved or what has
beendisallowedintheHouse. Youshouldmeetthehon'ble
Chaiman and tl hm about the issuie you wart 0 raise in the
HousesothatthetimeoftheHouseisnotwastedonsuch

things... Pease en Acialy, what | say or the Secretariat
says o the honbe Chaman says amounts b the same things.
Everythingisgovemedbyacertainprocedure. Youwillbe

gpied o the cored  posion  acodng  tet pocedue
pease donot raise maters regading  dlowing  or disaloning
your menion n te House In the past aso you had raised  such
tngs adad thee ae tken noe o bu | woud agan request
you not o raise such maters in te House and to resoe al
such maters in the Chamber of e honble  Chaimman  iself*

RS db & 2571958 Cos 17374

* Spoke ' Hnd
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647. Specialmentions: Supplementariesarenotallowedon

specialmentions

On3l August 1978, Shri Nageshwar Prasad Shahi spoke on the
KarakoramHighwayunderthespecialmentionprocedure.When
Shri Rameshwar Singh wanted that sometme should be alowved to
pu quesios onte sbet, te Chamen ned

Supplementaries are not alowed on spedal  mentions.

RS b ¢ 3181978, Ck 253

648  Specialmentions; Whenaspecialmentionismadebymore
thanonemember,the Ministerconcernedshouldgivea
consolidatedreplyintheend,afteralthemembershave

spokenonthesubject

On29 January 1980, Shri Rabi Ray madea special menton on
te deged aest o Shi N K Sgh, Depy  InspecorGened CB).
WhentheMinisterofStateinthe MinistryofHome Affairs,

Shi Yogenda Makwana, rose o repy, the Chaiman obseved:

Thee ae fve speskes and e Minsr wl  hae the gt  of
gy bpd dtem Itk &t 5 belr tet aeacsdbed m©|iy
5 gven, raher than pecemed reples. The honbe  Minster
maypease make his notes and repy in the end.

RS deb o 21190, Cos  879l)
649. Specialmentions:Onlythosememberswhosenoticeshave
beenacceptedareallowedtomakespecialmentions

On25March1980,whenspecialmentionswerebeingmadeby
members, the ViceChaiman  observed:

| want 0 makeit dear that sofar as the spedd menons are
concemed,onlythosememberswhohavegivennoticesand
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whosenoaticeshavebeenaccepted, wouldbeallowed,andno
das

RS db & 53190, Cd 57)

60 Specialmentions: Members, ifabsentintheHousewhen
called,neednotbecalledtomakeamentiononthesame

Subedt

On 24 November 1980, the Deputy Chairman called
Dr.BhaiMahavirtomakeaspecialmentionbutfoundthemember
absent n te House

The Deputy Chairman then observed:

| woud ke © nom honbe membesta | ik & woud not
be possbe 1t cal those honble  members who have taken the
pemisson  of the Char to makea speda menton on the same
ued f tey ae dmat a te e tey ae ced So | wod

requestthatwhenevertheyseekpermission,theyshouldbe
pesent in the House

RS b & 24111980, Cos 12729

66l Spedd menonss t s nat te padice o dow tWwo members
tospeakonthesamesubject

On24November1980,whenthe DeputyChairmanpermitted
Dr. Bha Mahawr 0 goesk onhs spedd  mention, Shi Shva Chanda
Ja remided the Depuy Chammen tat thee wesaning 1 the efed
that two members coud not speak on the samesubed  (on a spedcd
menion) acoodng © te padcee

The Deputy Chairman obsenved  as follows:

t woud not be the pracice that two members shoud speak on

the same subject You had raised agenera queston and his

O Ba Mahaws) wesalmied oe

RS deb & 24111980, Cos 15159
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Specialmentions: Amemberwhogivesnoticefirst,gets

pemission to raise a matter trough specal menton.  Draw
of lois is done, ff more than one membergves notice at the
sametimeandonthesamesubject

On3 December 1980, as soon as Shi Bhupesh Gupta had finished

makdg aspecd menionp D MM S Sddu rose onapot o oder
b sy tat onte samesubed hehad a0 gven noice of a specd
menion tat very moming

The Chaman observed:

Dr. Siddhu, mayl exqplin?  Please listen. Whentwo members
givespecialmentionsonthesamesubject,thememberfrom
whomt 5 eeved el nopot o e 5 gen e pamsn
Adif wwo membesgve te noice at the sametme, then there
5 alt adte peson wowns te It ges the dane Soyour
noice westere, but hs noice wesreceved eafer in tme
Therefore,  he wes alowed.

RS db & 312190, Cd 1)

Specialmentions: Aspecialmentionshouldnotiastmore
than three  minutes

On20March1985,whenShrimatiMaimoonaSultantookmore

than the doted tme O speak onaspedd menton, the Chaman

s

The honble  membershould know that according o the Rules, a
specd  menton shoud nat bt moe ten tree minues. | hawe
gven fve minues. So, pease condude N ancher minue.

RS db & 2031985 Cd 14))

Specialmentions:Nodiscussionisallowedonaspecial
mention

Onl16 May 1985, whenthere  were interuptions duing a specd

menton on reference 1 oconsequences  of ban on reauitment in the
Cenral Govemment and the Pubic  Undertakings, the Chamman said:

Nodscusson s aloned on aspecal  menton.
RS db & 165195 Cd 218
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b Specialmentions: Specialmentionsmay sometimesbe

doved before cading  atenon

On26 Juy 1985 depatng fom the converion of the House,
te Cramen pamied membasb @ gedd maios bebe  caig
dain

Nomely, t 6 te g aein  tet 5 den bebe te seH
ion. mpotant  maties  today and |
want to change the order with your concumence. Wetake the

i is adte chg aein bHe

RS db & 67195 Cd 169

:
2
g
3
:
3

66 Specialmentions:Noassuranceisgivenimmediatelyin
response to a speca  mention
On29July1985,ShiiParvathaneniUpendramadeaspecial
menion regadny repoed semet o e Union Misler o See o
HomeAflars  about nddens  of aleged  atrodies commited  on the
haijans  in Andhra Pradesh. The speech was folowed by repeated
o
The Deputy Chairman  ruled:
Please st dowmn. M. Gurupadaswamy, that speca menton is
madeandtat 5 a abot & There 5 noassuance © be gven
onaspecialmention. ..Nothingwillgoonrecord. Mr.Dipen
Ghosh, if you are going tO speak about your specal menton,
you can speak; othemwise, no. | would request the Treasury
Benches also to be quiet Please st down. No, | would not
alow..l wil not gve any gudance t amnybody, | hawe © gwe
gudance t you. Whena speca menton is made, that is al
about t  The Minster wil be conveyed by the Pafiamentary
Aleis Mser adte asnve, waeer t 5 Wl begen D
yuhn te mgr poodue Thet 5 d abadt
RS db & 271985, Cd 419

6b7.  Specialmentions:Membersshouldnotgointounnecessary

detals of a matter whie making a special  mention

On2 August 1985, whie meking aspedd  menion on the aleged
muder of somehalans N Kanpur Detid, Shi Kalsh Pdi Mdra
e added acoout o the inodert
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Thereupon, the Chaimman obsenved:

This is aspedd merion only. Youdaw the atenion o the
sios et Youcana goiob te debks

RS b o 28195, Ok 17779

68 Specal mentions. AMinster has to send witen repy of a
specialmentiontothememberconcemed

On23 August 1985, Shi Viendra Verma madea specal  mention
wih eeee © te reedb dek sdhg o e by tes As
te M do See n te My o Feae Shi Jaaden Pod
dood b ge arpy © the membe, e Depuy Chamen nemuped
te M, sy

Notnow, becauseforspecialmentionsweneverhavethe
Mnse's D repy. Youcan send him areply.

The Deputy Chaiman also  said:
M. Pogai | you have any daiicaions D mae peese sed

te ey oy F wesat t5 padee row ten Mses W
hae o repy 0 evary specd  menion  immedately.

RS db & 288195 Cd 1%

60 Specialmentions: Memberscannotaskforanimmediate

repy t aspecal mention

On1B3 Agst 1985 afer mekig asecd  menion wih  relerence
b the aash n ue pices lkadng 1 doess sde by ue gones,
Shi Gurudas Das Gupia warted arepy fom the Minster  as he was
peset n the Howse a ta tme.  Thee wee nemupios as aher
membersalsomadethesamerequest.

The Deputy Chaiman  ruled:

t s never done in spedd menons that the Minser repies
immediately. Weare not going to deviate from our policy or
whatever postion  wetook in te House. Your matter is being
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noed Fourey te Misr s hee Sodedy he m hae
head it Hemust have head i defnigly and you Wl get the
answer in due course... You cannot just ask anybody to gve an
answer  immediately. Pease donot ask for such ating which
5 not doe

RS. deb. d 1381985, Cos 14149

630 Specialmentions: Aspecialmentionisnotrepliedto
immediately

On20 December 1985, Shii Pavathaneni  Upendra made a specia
mein wh eeee D te odee dy n te dgane o pgas
and proposals  submited by some Statle Govemments  to the  Centre.
ShriUpendraobjectedtonotreceivinganyresponsefromthe
Goemment even afer several  members spoke on the issue.

A s te Camen ned
Ths s not the pafamentary practice. You cannat  charge  the
Miiser  for not making a saement  immedately.

RS debh ¢ 20121985, Cos 19799

@l  Specialmentions: Specialmentionscanbedisallowedin
consultationwiththeleadersofthe partiesandthe
Govemment,underspecialcircumstances

On30 Apl 1986, Shii Suresh Kalmad raised aport of oder
regadny  spedd  menios not beihg aoned for the seoond fme hoa
week

The Chaiman observed:

| dooussed  the procedue o these meeings wih te leaders o
the parties. In view of impotance of te subect raing
Khalistan, leaders of the pates decided that wewil gwve
precedenceonlytothisitemtodayandwewilldiscussit

threadbare. ltwasinconsultationwithleadersandthe

Govemment tat | have deoded not o dlov any speca  mention
oy The B aged adwrsane adte Hosewl  cearly
appreciatewhatwehavedone.

RS db & 04196 Cd 15
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62 Specialmentions:Specialmentionscannotberaisedif

pemission  is not granted

On24 November 1986, Shri Sukomal Sen was to make a special
menion regadng e demonstaions by Sate Govemment employees.
Inthemeantime, ShriSharadYadavwantedtomentionaboutthe
inodent  which ook pace duing  the byekedions in Bhar for which
pemisson  was not  granted.

Then, the Chaiman observed:

You can ralse  quesion oy wih  mypemisson The permission
hes been ised n s nater Theebre, you canat raise

RS b & 2411196, Cd 239

83 Specialmentions:Namesofthenewspapersshouldnotbe
mentionedduringthecourseofaspecialmention

On17 March, 1987, te Chamman, whie alonng Shi  Jaswarnt
Sngh o makehs spedal menion on “Threat 1t the freedom of the
pess, ned od te Egest o smemambesb e s qeson N
te om o a g aenin Hesadt

Nowcertain ~ honble  members asked meto consider in genera

the quedon o te feedom of the pess Theywaned D e it
byweyd aclig aenion noion adsoon | dd na hae te

tme and, therefore, | dd not pemit Now, cetain  honble
members wanted o makeit as aspecial menton. | wil  alow
s onts udesandng -1 have dsassed ts wih tem —ro

newspaper shoud be namedin the ocouse of the discussion, no

pess sold berased addsassed Onts bess | ge
foor © S Jeswat Snch

RS b & 173197, ©d 22

84  Specialmentions:Aspecialmentionistobemadewithin
the parameters of the Rules

On2December1987,while ShriLalK. Advaniwasmakinga
e menion on‘Dely n Asset o Inden Pogt Ofice  (Amendmen)
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Bl 1986 by te Presdet, he meniored  about the Prestent Ths
provoked Shri Hanumanthappa to say that he was reflecting on the
oda o te Pesnt Shi Aun Sdh a0 ppoed  te aorein
of Shi  Hanumanthappa.

Asking the membersto take their seats, the Deputy Chaimman
remerked:

Listen,youknowwhenthe Chairisstandingyouarenot
supposed 0 goeak  Pease Ben, whenl amiaking you canat
e le ta

Hehasaskedforpermissionforaspecialmentionandthe
Chaimanhaspermittedandhehaspromisedthatheisnot

gong t dscuss the Presdent or hs conduct This s not a
discussion. This s only aspeda menton. So, wihin the
paameters  of the Rues heis gong to makea speda  mention
adta &5 aoned

RS b o 2121987, Cos 23630

8k Specialmentions: Members canfollowthe prevailing
proceduresregardingspecialmention

On2 Match 1989, Shi Kamd Moaka resed apont o oder  He
wantedtoknowastowhytheGovemmentwasnotreplyingtothe
e nmefos whn te spied e o hee motst Heluther
wanted that the Minister shoud reply immediaely to the speca
menions rased n the House

The VileCraiman  ded out the pont of oder n the folowing
manner.

Pease st domn Mr. Moaka, tere s noquesion of apont o

ode. ke &t ok Thepoedues ae wy derr [ te ey

does not comewihn tree weeks* onthe specal  menton, ten

you can wie  to te Chamman.  Then, the Chaiman wil  drect

theGovemment. Thereisalreadyaprocedureandmembers

can flov  tat  procedure.

RS b o 23199, Cok 24040

*Thereplyisrequiredtobefurmishedtothememberconcemedwithinone
month. — Editor
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6% Specdal mentons. Speca mentons are madeon matters  of

publicimportance

On3 August 1989, Shi S. S. Ahluwala was making a special
menton on revval  of fundamentaism  due o pact between communal
and policd pertes. Whe seddg onte s menion  he raisad
some points  relating to the year 1942 and mentoned some names.
Shi Gurupadaswamy and Shri Parvathaneni  Upendra objecied  to the
Sgecd  menion and asked e Char whether te year 192 5 a matier
d uget pc npolanee?  Gaedy, gedE  nmenios ae on matEs
d ugent pc  mpotance

The Deputy Chairman  ruled:

| wat © gve myning onyor suggesion  tet aspedd  menion
5 madeon amater of pubic  importance. | ik,  communaism
ad fundamentaism  ae of pubdic  impotance. That 5 whyt wes
aloned.

RS b o 38199, Ok 2579

667, Specad mentons: The tte  of spedal menton as issued by
the Secretariat is only for convenience, not for namowing
down the scope of it

On9 Jure 1998, soon after Shi Niopal  Basu had made certain
relerences whie assodaing wih aspedd  menton on VHPs pen ©
constut  RamTempe at Ayodnya, Shi M. Venkaiah Naidu rose on a
pot o ader Shi Nedy sd tet 9 te e mein  pamied
by the Chaiman wesimied ony o the pan of constucion of Ram
TempleatAyodhya,themembershouldnotbeallowedtomake
Eeences © Lbeten Conmisson, the HomeMinser  and such metiers
that ae beyond the soope of the pemited specal menion. A this
port, some members made brief  references o the  oiginal notices
gen b te Seoeait by tem fr specd  menion, wheen  severd
aoher pons wee mentoned

Bu Shi Verkagh Nadu peaded wih te Char © estan member
fom making such refeence and sought andng  fom the Char on the
el



Special Menftions, Stafe Subjects 517

Then the Chaimman obsenved:

The honble  memberhad gven adetaled notice  on many things
ndudng VHPs pan for  constudion of RamTempe at Ayodhya
This noice wasgven by Shi Nioppal Basu. What he says is
aoredt I B appt o te e

Asamair o g vaios moicss wee gen F wegwe d te
thngs mentoned in the noices, then it would be avery long
thng. Sowehae madeit smal  Whena membergves noiice,
hemenions d te pos  Wecamat gwe te whoe ting That
B wyt 5 le ts

RS deh & 96198 Cos 25865

STATE S UBJECTS

Specialmentions: Statesubject: Specialmentionisnot
pemited  on a State  subject

On25 February 1982, Shi Rameshwar Singh inevened duing  a
special  mention on repoted  study by the Biish  High Commission
about  comupion n b ad lkept inssig onrEg  aSae dbpd

The Deputy Chaiman refused t gant him pemisson  for  that
and obsenved:

Inthepastyouhadalwaysbeengrantedpermissiontomake

specal  mentons provided  the matter raised  wes a proper  ore.

However,pemissioncannotbegrantedforraisingaState

ued ks te tadin o te Hoetet geedy  pamissn

B mt gen fIr 8y aSae sbed Trere 5 aSae Assamby

there,yourmembersarethereandyoumaydailyraisesuch

qesos tee Geedy, wedomdt gat panksn o rEyQ

amder whth 5 aSee sdpd  t5 B te tadn d te Hoee*

vallnotgweyouperrnlssnonbecauseyouvvanttoralsean
issue which s aSate subect f you ae gong O raise ay
matter relting  © te Centd Govemment, pemisson wil  be
ganed*

RS. deb ¢t 52192, Cos 2111

* Spoke n Hd
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60 Soe lgsles Deasson  onsidion  asg ok o the

failuretodischargeconstitutionalresponsibilityunder

aile 178 D éed Spedes D Sae  bgsbues 5 h ate

CastingreflectionsontheAssemblies,however,isoutof
oder

On2 Juy 1980, the Chaman had admited a spedal mention

whed by S L K Aden ad Shi Bhupesh Gupia about e siuaion

adg ot o Hee b d&dage odHiod resporelly D aa
Spedkers o te Legshive Assembles  of UP. ad Rgeshen But an
ohedon wesidken 1 the juisddion o te Houe 0 dsass  ths
mater by Shi Shyamla Yadav add S N K P. Save and the Leader

o the House, Shi Pansb Mukheee.  The Vi,eChamen  resenved
elie metler for consdeain d te Chamen der te veaporis
ad against the obedion  were debated in te House and assured
House that the whole proceedings would go to the Chaiman for
rdirg

te

o
the
hi

On3Jduy 1980, whente House met n the moming, the Chaiman

e te tong g
| hae aiy  © dder

ladmittedon2July 1980, aspecialmentiontabledby

Shi L K Adveni and Shi  Bhupesh Gupa which they had worded

hs
Siein  adg ot o Aue D dsdage  cosiliod
responsibility under article 178 to elect Speakers of
Legskative Assambies  of UP. and Raasthan.

| hae ealr rmeded arequest for aclig  atenion on te

samesubjectbecausetheelectionofthe Speakersofthe

Legshtive Assembies 5 ot adnady acoen o ts  House

and, thereior, acdling aenion whdh reques  expanaions
fom the Treasury Benches was not appropriate.

Obedion westken yeseday 1t the juisddion o ts House
D deoss ts maer ad noderdly, aqesn wesa fasd
about the propiely  of admiing such amotion.  Myooleague,
ShriDinesh Goswami, hasreservedthe pointformy

o

518
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Althoughthehon'bleLeaderoftheHouseseemedtoconcede

that t weste edwsve peogadve o te Caimen b admt a
specal menton moton, | donot wish 0 sheler  mysef  behind
ths assuance | hae never consdeed  tat ay di;e 5 abowe
Bw ad e Corsiuion |, teeoe, poed D g nmyning
Aste mater 5 delcae, | woud beg of te honbe members o
Theobjectionsmaybesummarizedsothattheymayallbe

considered. They ae:

() ThatthisHouseisnotcompetenttodiscussthe

fundioning o aSae Legdhue as the CordiLiion
confers  no such powers on tis House;

(i) Rules of Procedure and Conduct of Busness in Lok
Sabha predude a Sate matter o be discussed,

(i) Motionsshouldnotbeadmittedonmattersnot
pimady  the concem of te Govemment of Indg;

(ivy A po tem Speaker has been appointed under artide
180 pending the elecion for which a date has been
fad

ThesepointswereraisedbyShriShyamLalYadav. Inthe

Seeches suppoing s pont of oder, Shi Save repeed the
dam of Shi Adven and Shi Bhupesh Gupa tat  atide of
the Constiution oowers te moionn. Shi Save mlered 1 the
st 20 wods of that atde and sad that they refer t the
oemmet o te Sae, tat 5 D sy, te Beaive adnt te
legiiie o te See Tots Shi Badbe addd tet afde
F5is n Pat XVl which ae emergency provsons.

Trespdt dikes isf D wopas @ te popry o te
moor ad @ te corsiiorely teed h 0 f&r a poiy
is concemed, | agree that there should be a comity between
difierent Legshtres whch put n eveyday bnguage s ‘Wedo
not dscuss you and you do nat dscuss uws.  f the matter had
resed there, | would have reected the demand for a spedal
meion k dees at et tee

Boh Shii Save and Shi Bhandare have, wih resped, missed a
st Bt hte eedn o aSde wo aiss ae noed
Theyarethemembersasawholeontheonehandandthe
Govemor on the oher.  BEven Shi Sahve and Shi Bhandare wil
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concede that the Govemor, the Head of the Execuve in the
Sae, 5 accodng o the Consiitiion ad the Gened Cluses
Act, the apexof Governmentandthe expression State

Govemment mayrefer 0 him in atde 355, The wods are:

ItshallbethedutyoftheUnion. . .toensurethatthe
govemment of every State is camed onin accordance
wih te posos o ts  Cosilion

Ths postlates that i the Govemor does not at as he shoud,
te Unon Gowemment must see tat hedoes, andf & & the duy
o the Unon, then it s wihn te compeence of tis House ©
menion  afact

I annat gong o te meis o te case wih daes e which
myfiend Shi Gosnemirnghy rmied out fom the discussion.
Bu assuming somefads one can see the mater n cored gt
SupposeacoaliionGovemmentcannotagreeonthenameof
aSpedker and ks te mater dit fom day o day and week
week. Nodoubta protem Speakercanbeinchargeofthe

House. Butforhowlong? Thereisaresponsibilityonthe

Goemnor, asit s onte Pesdet of Inda, © ensue an ealy
gedion of aSpedker. | hae not hed ime for precedens 1 be
looked wp but | donat have © go far.

In1969,whenlactedforfiveweeksfrom20July1969to

24 Agst 1989, s quesion  hed aken alr te resgaion o
te ten Spede, o peset Pesdet o nda  Theeedon o
the SpeakerofLok Sabhawasbeingundulydelayedand

complaints were madeto me. Shi Bhupesh Gupta wil be able
Dred waldl | hae meionred t© h mybok o Memas a
pege 239.  Unfortunately the book vl not be out for aweek o
en days but | read fom the pooks:

A represeniation was madeto methat te eecion  of te
Speakerofthe Lok Sabha(Houseofthe People)was

beng reedessy celyed | dieced  tat the eedon  be
hed wihout  cely.

This muchfom a pro tem President

Sofom te age o te Goemor tee 5 nohing h the maion
st B wated D day juisddon b s Huse b hae aged
menton.  Fom the ange of propriety, | amsure the Chaiman
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pestig W bedke D ke ou ay rekedn U te Assambly
as such

| e te moion © ben ook

RS deb & 271980, Cos 17595 371980, Cos 14)

60 S legsatures: Proceedings. Members shoud nat  discuss
ormakecommentsontheproceedingsofStatelegislatures

h médg areere O s g aein e megadg  te
stike by Govemment employees and the consequent law and order
the mamer n whch te poceedngs  of the UP. Legsaive Assambly
were being camed on Shi Chanda Shekhar and someaher members,
iy onapot o ode, aded whaher t wespoper for anybody n
the Cound to comment upon the proceedings of Ste legsiatres
and aso the manner in which they were being  conducted.

The Chaman sad:

|tk tee 5 get sbse n U b mt wat te possdos
o the UP. Assembly dscussed here*

RS b o 257196, Cos 1224

671 Statelegislatures:Proceedings:Proceedingsof State
AssembliesshouldnotbediscussedintheHouse

On9 March 1984, Shi K Mohanan, wanied © bing © the natice
of the House asaious  stuaion prevaiing n somenonCogess ()
nted Saes Whe g ts sse hesad tet te Coges ()
MLAs ae not dlowing the legsatres o fundion. But the Deputy
Chaiman dd not dlov hm o conve for & wesnot bougt © his
noice eafer nor the pemisson  dbained. Not convinced by thet
ShriArabindaGhoshsaid, “Everywheretheyaredestroying
Pariamentary Democracy'.

* The potions  refening o the proceedings o te UP. Sae Legsaive Assembly
wereexpungedfromtheproceedings. —Editor
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At ths dage, as tempes were fayed acoss the foor  of the
House, disallowing the members, the Deputy Chaiman obsenved:

Itoldyouthatwecannotdiscussherewhatishappeningin

Sate  Assemblies.

Seeing many members atiempling 0 raise  the samematter  again
and again, the Deputy Chaimman obsenved as under:

Mayl request al membas of the Opposion 1 ke your seafs?

f you adopt this novel procedure that this House can discuss

what members do in State  Assemblies, it will be a dangerous

pade

RS deb o 931984, Cos 20209

672  Statelegislatures: Proceedings: Proceedingsof State
AssembliesshouldnotbediscussedintheHouse

On12 August 1993 whie speaking on the Minser's Statement
regarding fatal bomb attack on a Telugu Desam MLA,
ShriMentayPadmanabhamreferredtosomeincidentsthathad

happened in the State Assembly.
The Deputy Chaiman rued:

In acounty lke ous, wehae aPaiament and wehave the

Sae Assembies. What happened in the  Legsiaive Assembly,
you dont dsauss  hee

RS db & 128198, Gk 39
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673  VoteonAccount NoimproprietyinlayingVoteonAccount
beforetheHouse

OnS Feuay 1991, Shi Ad Bhai  Vapayee raised apot o
oder regadng the Railway Budget which wasto be presented. His
pornt of oder westhat the House was convened for adscusson  on
the Raiway Budget but, what was presented by the Govemment was
not aful fedged Ralway Budget but aVoe on Accout  Someather
membas aso assodaed temsehves wih hs pot of ader and wanied
D kovwheher thee s aVoe onAocout for te eie year ast wes
menioned tet & wesfor te whie year

The ViceChaiman  obsenved:

| wesjigt g © dyose o te pot o oder | sad tat te
Govemment is  entited o lay before this House the Vot on
Accout adtee s moimpopiey n &t Atfde 112 which hes
been reied  upon does not prohbit  the Govemment from this
pocedue. I fad,  atide 116 of te Corsiuion 5 engding
So, tee 5 mopat o ade.

RS b o 252191, Cos 22339
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674. \/oting:'AbstentionfromanyvotingintheHouseisnot
tken b accout wihn  the meanng of preset  and voing

On13 Ocober 1989, Shvi L K Adveni raised apont of oder
edg D epedn o Abserion n te eddoc we eody
whie woing on a Consfiuiion (Amendment) Bl The Constiution
Amendmen) Bl requre aspecd mgoiy  of te House which has
been deed uder aie 3B o te Cosiuin wheen t B sad ta
te Bs hae D bepessed byamgoly o mt ks ten wothils o
te membes of the House peset ad woing Shi Advan raised  this
e as te dedoc daie wespovded wih tree buos  Ayes
Noes and Absention’ ad hs pot westa f amembers peset ad
pushes te ‘Absention buton, hes aso wing and theeior, the
od segh o te Husg pest adwig idoes hm Theebe
wets auid B nt tet hewvoed agaist te Bl bu tet hedd
apat te Bl Hewes keen on asotanig te Ca's  nepesEion
of pesent and voing), and whether te stengh  of those members
whowvoe for ‘Absienion’ 5 a0 © becompued whie deddng te
sedd meoly tet heswvoed N v o na

The Deputy Chairman observed:

Iwl reed ot wet 5 te bgd  impicain Bu | d&0 wat b sy
thatincommonsensevotingmeansthatyouareherevoting

yes o you ae wing T1o.  Absenton 5 for compuing how
manymembersarepresent,tocorrectit. Thatiswhatmy

utksedg B 1w eed at te BH o tet te ScoeaEt
hes found out

A 332 o te Codlin e & pois td aB D
amend the  Constitution s requred to be passed in each House
by the maoiy of te ol membershp of that House and by a
meply o nat ks ten wotids o te membesd tat House
peset and woing.  Apont hes been rased whether the member
whoabstainedfromvotingcanbedeemedtobepresentand

wing wihn te meag o te aie h dher wods te port
is whether the abstenion coud be counted in any way for the
pupce o wing Lt b5 esdded  tat dmEios n oay wiig
ae not tken inb  consideration n dedaing the resut  on ay

524
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question. A member who votes  ‘Abstention’ ether trough te
eedronc e reooder o onwilng s o n ay dher mamer
doessoonlytoindicatehispresenceintheHouseandhis

nenion  © absan  fom wing  Hedoes not recod his wvoe
withinthemeaningofthewords'presentandvoting’. The

eqessn  pest adwing ®es D toe wowe for Aes
o for Noes and not to those whoare merey present but not
wing dher n faor o agagt ay quesion  bebre the House
Ths hes a0 beente padce n ts House n te pest <o that
whenevermembershaveabstainedfromvoting,theyhavenot

been coned for te pupose o dedaig  te sk O advlEn
Benh aneedon f you asan, yor voe Wi nat be counied

RS b d 13101989, Cos 17879

6/ Voting:Ministers: Ministerswhoarenotmembersofthe
House, can st in the House at the tme of voing but cannot
voe

On30 January 1980, when an amendment o the Mation of Thanks
onte Pesdens  Addess wesbeing put © e, Dr Ramkipd Sriha
requesed d  the Minses, ecp te Pime Minger,  whowere nat
members of the House, t0 leave the House before voting. He added
tet t weste Miser o Pabametay Afis  whohed pessed s
quesion whenthe previous Govemment wes there and the Minsters
ten wsd D wihdaw.  Thelesdr o e Opposion,  Shi Ld K Adveni
dd nat agee wih ts proposion dhough such ating dd hggpen n
the past, adding that such was not the case in Lok Sabha aso. He
suggestedthatMinisterswhowerenotmembersoftheHousemay
reman n te House

Thereupon, the Chaimman obsenved:

Nobody, whois not a memberof tis House, wil be aloned by
meb wee That & te ed of the maten.

RS db & 3011980, Cos 34749
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676 Whips:Membersshouldcomethroughtheirwhipstospeak
on a matter

Onl6 Agst 1985 duing acdg detn  onte peset Suger
Poy rsiing i the dedne of sugar podudion i the oounty
Shi Kaprah Rai a0 werled © speck

The Deputy Chaiman  said:
You have to cometrough your whip. Donot cometo medrect
RS db & 1681985 Cd 2%)
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677. Zero Hour Prior pemisson of the Char should be obtained
about matters to be raised duing zero hour

On5April1977,when ShriMohammad Yunus Saleemand
Shi Nipai  Ranan Choudhuy wanted to raise some matiers  duing
zz0 hor wihot te por pamssn o te Ca, te Day Chamen
whie naot paming te membesb rase te mates — oosenved

f te pot © bermsed B oimpoiat, tey coud a ket hae
takenmeintoconfidenceandnotsprungasurpriseonme.

| cannat say aything  wihout knowing what pont they want o
raise. I wil not comein the way of any memberraising any
ot mater |wl oy seen what weyt cold bedoe Bu
I must be taken intb corfidence and weshould cooperate in
these matters. I woud again request you to ket meknow the
ports which you want © raise and | Wl consider e ways ad
meansbywhichtheycanbebroughtbeforethe House...

| request the honble membesto gve mein wiing the poinis
whch they wat D rase

RS b & 541977, Cos 5153

678 Zerohour:ZerohourisnotprovidedintheRules;the
Chair, however, permitsmemberstomentionimportant
matters  conceming  the House during this time

On12 August 1985, duing zeo ho, wih te pemsson o te
Chaman, S La K Adven rased amater wih rfeence o poicy
announcements madeby Minsters ousde  Pafament when Parament
wesh s=san  Coghig t abeach o pogpgly Shi Aden eered
o catain  announcements madeby the Fnance Minser  and Commerce
Mnser ousde the House and waried andng  fom te Char on the
ssue.  The Chammen reeded  te obsevaion maedeby Shi Adveni

At ts pont Shi N. K P. Save rased apont of procedue
saying that whenever there s aprocedue to be looked ousde the
Rule Book, there should be someguideines  under which the House
shoud  wok
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The Chaman observed:

Hon'’blemembersareawarethatinParliament, thereare
conventionsbesidesRules. The“zerohour’hasbeena

onetn h ts Hose gt fon te das o Dr RadekEren
Peope have been pemited 1 raise quesions duing tis hour
and it goes onin bath the Houses and evenbody knows.  Thanks
o te coopeaion | have receved  from the  Opposiion, | have
managed © dspense wih the zero howr, but provide  opportunty
to members to make important  Statements  whenit concems  the
House. ThisisamatterwhichconcemstheHouseand,when

pemisson was sought, | have ganted it
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60 Zero hour Theissues rased in the House duwing zero hour
arefirstconsideredanddecidedbythe Chairmaninhis
Chamber

On20November 1985, the Chairmanwantedtocall
Shi Cavaen MAma D e e e o e duein agg ou o
seep e h pos o esseid comodiss hogh acdlg aenion
noice.  But Shi M Kayanesundaam  wenied © s andter n regad
o te Cenral Govemment employees.

The Chaiman  uied:

Iwl nt dov ts | cosder d tese mates n myChamber

ad wheieer 5 uget ad impoten, | dow.  Ths B ot such

anurgentthingandthishasnotbeenraisedinmyChamber.

Theebe, | ammt dowg & | anndt goig © deiee  fom te

pede
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